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has submitted its recommendations in the form of 244th Report on 'Electoral
Disqualifications' and 255th Report on 'Electoral Reforms’. These reports are being
examined in the Legislative Department to prepare a roadmap to implement the

recommendations of the Law Commission.

(d)y and (e) In Writ Petition (Civil) No. 536 of 2011, titled as Public Interest
Foundation and Others Fs. Union of India & Others, the Hon'ble Supreme Court vide
order dated 25.11.2013 asked the Government of India to place before it the copy of
the reference made to Law Commission of India with respect to 'Electoral Reforms'. The
said terms of reference has been filed before the Court by an Additional Affidavit
through Central Agency Section.

Special Courts to try rape cases

753. SHRI BAISHNAB PARIDA: Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether it 1s a fact that Special Courts have been set up in certain regions

of the country to try rape cases;

(b) if not, whether a demand has been made by certain States for setting up

such courts to speed up trial of such cases; and

(c) details of rape cases filed in various courts of the country during the last
three years, indicating the number of such cases disposed of, details of punishment

awarded to the accused along with the number of cases still pending, State-wise?

THE MINISTER OF LAW AND JTUSTICE (SHRI D.V. SADANANDA GOWDA):
(a) and (b) Setting up and functioning of special courts is within the domain of the State
Governments and High Courts. Under Article 247 of the Constitution, the Parliament
has power to provide by law for the establishment of any additional courts for the
better administration of laws made by Parliament or of any existing laws with respect

to a matter enumerated in the Union List.

(¢) Information is not maintained centrally. However, as per the information
furnished by National Crime Records Bureau, the State/UT-wise cases reported, the
cases charge sheeted, cases convicted, cases in which trial were completed, cases
pending for trial, persons arrested, persons charge sheeted and persons convicted

under rape during 2012-14 is given in the Statement.



Statement

State/UT- wise cases rvegistered (CR), cases charge sheeted (CS), cases convicted (CV), cases in which trial completed (TC),

cases pending for trial (PT), persons arrested (PAR), persons charge sheeted (PCS) and persons convicted (PCV)
under rape (section 376 IPC) during 2012-2014

51 No. State/UT 2012 2013 2014

CR cs TC cv PT PAR PCS PCV CR Cs TC Ccv PT: PAR PCS8 PCV CR Ccs TC Ccv PT PAR PCS PCV
1 2 3 4 35 6 7 B 9 10 11 12 13 14 15 16 17 1B 19 20 21 2 23 24 25 26
1. Andhra Pradesh 1341 1276 261 108 3084 1664 1608 178 1635 1149 207 105 3317 1960 1679 190 261 630 469 53 1824 1237 989 70
2. Arunachal Pradesh 46 24 30 3 3517 47 24 3 s 62 2 1 377 106 61 1 23 4 7 3 644 93 86 4
3. Assam 1716 1110 506 97 5597 1626 1156 13 1937 1366 884 123 6079 1745 1313 123 1980 1368 829 170 6617 3673 1529 176
4. Bihar 927 o0 609 119 3546 1327 1398 161 1128 840 566 180 3820 1136 1039 271 1127 848 432 116 4209 1226 987 132
5.  Chhattisgath 1034 988 977 223 3647 1214 1201 259 1380 1366 1313 364 3695 1637 1591 485 1436 1429 1225 304 2998 1708 1847 342
6. Goa 55 26 12 1 110 61 35 1 86 60 7 2 163 103 72 2 95 3 14 4 222 105 o1 4
7. Gujarat 473 438 20 31 3169 647 631 56 732 662 229 43 3600 1027 998 54 841 762 281 30 3577 1204 1202 35
8. Haryana 668 635 526 133 1086 940 997 180 971 9 899 287 979 1398 1386 420 1174 o932 791 205 1120 1456 1369 257
9. Himachal Pradesh 183 149 107 29 527 250 240 41 250 199 228 36 498 299 307 81 283 207 106 35 598 329 267 47
10. Jammu and Kashmir 303 257 253 19 1052 388 387 28 37 241 374 22 913 404 401 36 331 225 272 18 844 346 339 19
11. Jharkhand 812 602 562 161 1817 730 706 196 1204 834 653 264 2031 1135 1058 308 1050 1015 663 245 2327 1883 1620 262
12. Kamnataka 621 587 428 65 1648 842 795 97 1030 856 425 20 2079 1263 1156 101 1324 1190 415 72 2852 1950 1720 108
13. Kerala 1019 961 249 57 5032 1259 1186 62 1221 977 361 92 5648 1338 1151 103 1347 1155 401 103 6398 1442 1332 116
14. Madhya Pradesh 3425 3483 2801 47 8425 4822 4842 758 4335 4085 4369 1079 8042 5879 5800 1456 5076 4960 3794 1231 9159 6719 6719 1830
15. Maharashtra 1839 1616 1018 164 13388 2591 2479 215 3063 2591 1032 181 14919 4243 3814 249 3438 3024 1058 202 16848 4567 4141 254
16. Manipur 63 9 1 o] 74 45 12 0 P 15 4 2 85 37 16 ] 5 41 7 3 119 e 41 3
17. Meghalaya 164 9% 15 7 621 182 100 7 183 198 13 7 806 190 215 7 118 139 18 12 a7 162 14 12
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18. Mizoram 103 95 74 61 129 127 96 0 39 69 39 39 139 89 83 47 120 106 54 41 191 143 124 44
19. Nagaland 21 15 11 2 34 26 21 19 31 22 21 18 34 41 26 10 30 26 18 14 26 42 33 22
20. Odisha 14538 1336 724 14 5149 1666 1631 184 1832 1660 675 108 6134 2080 2047 131 1978 1661 761 141 7034 2192 2005 151
21. Punjab 512 456 151 07 895 696 201 88 812 26 382 393 1048 978 464 981 797 743 276 530 1248 1052 349
22. Rajasthan 2049 1225 766 230 3558 1807 1778 408 3285 1947 852 270 4622 2783 2771 434 3759 2079 957 362 5692 2848 2776 524
23, Sikim 34 24 7 1 100 29 20 1B 43 43 20 £ 68 43 44 £ 47 43 39 22 ) 107 103 22
24. Tamil Nadu 737 588 299 60 1876 962 862 104 93 107 507 133 2445 1193 1247 186 455 574 377 157 2418 764 900 233
25, Telangana 979 841 414 49 2080 1247 1057 67
26. Tripura 2290 206 109 16 ™4 20 215 19 233 252 121 21 209 356 298 21 239 191 99 30 28 258 415 46
27. Uttar Pradesh 1963 1513 1230 619 4525 3593 2508 809 3050 2302 1234 663 3574 5587 3664 939 3467 2830 1183 594 7213 6329 4860 843
28. Uttarakhand 148 128 119 75 251 134 187 93 228 179 197 111 233 289 291 189 270 195 134 54 293 306 281 B84
29. West Bengal 2046 2165 1023 112 14174 1963 2165 124 1685 2577 1197 151 15554 2674 2642 181 1466 1453 1046 108 15960 2602 1715 125
TOTAL STATES(S) 24157 20933 14070 3251 .B4427 30.144 27976 4433 31967 27287 18135 4833 93356 40123 36148 6554 34530 28908 16807 4661 103320 45961 39744 6181
30. Andaman and 12 7 2 3 36 17 15 3 27 35 14 3 107 36 44 3 32 30 23 3 114 37 39 3
Nicobar Islands
31. Chandigarh 27 34 27 9 33 34 41 11 45 29 43 18 39 49 31 21 39 47 37 12 43 66 62 16
32. Dadra and 3 6 5 1 13 =] 8 2 =] 3 3 0 13 9 7 0 =] 2 3 0 18 6 9 0
Nagar Haveli
33. Daman and Diu =] 4 2 1 3 10 9 1 8 9 1 0 11 10 10 0 2 3 3 1 11 2 2 1
34. Dehi UT 706 568 603 207 1404 892 862 368 1636 1386 636 227 2154 1851 1608 311 2096 1836 774 267 4005 2105 2047 436
35. Lakshadweep 0 0 0 0 0 0 0 0 2 0 0 0 0 4 0 0 1 1 0 0 1 1 3 0
36. Puducherry 13 13 2 1 46 15 14 3 17 6 1 0 51 33 2 0 10 7 2 0 17 15 8 0
ToTaL UT(S) 66 632 647 312 1605 973 949 38 1740 1468 698 248 2375 1992 1708 338 2205 1932 342 283 4209 2232 2170 456
TOTAL (ALL INDIA) 2492 21565 14717 3563 86032 31117 2895 4821 33707 2875 18833 5101 95731 42115 37856 6892 367356 30840 17649 4944 107529 48193 41914 6637
Source : Crime in India.

Disposal of cases/persons by police/courts may includes cases/persons of previous years also.
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